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! ’ 1. - Secretary.. .
L Ministry of Finance,

o Department of Exnanditure,
¥ North Block,

.. Central Seorefas'at.

T __New Delhi-110 001,

«-,mﬁ“w_MinLQ*rv of Finance,
za Department of Expenditure,
Yo North Rlock, .
Central Qerretarlnt,
New Delhi-110 001,

-1,

i

New

By Advocate: Shri Rajeev Bansal.
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¢ seeking . direction to the responden

henefit . of residential telephone

9.8.1968., ' I

Central Administrative T Tribunal,

_D0,A, No.-884. of -

.. New_Delhi, this the e frday of

w B
b oo HoniblexShri:Kuldip: singh,
ram Singh §/0 Shri Hargyan Singh
~ R/0 -B-57 RarjarafRoad,
New Delhi :

Memwn&nda_~MNQ;F$?K3)—E(CoordJ/87 dat

‘@: 2. Joint Secretary (E-Coord. Branahl,

Princinpal

Member (J)

Rench

O
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... Applicant

Grievances & Pensions,

Pr.

ts Lo

Accounts 0ffice

reimbhur

facility as

ed

2.4.,1987

nd

3¢ o ;L Financial Adviser,
. ww”  M1nlstry of Personnel, Public Grievances and
gms Pensions, North Block,
!‘“! Penfrdl Sec atariat,
i ! New Delhi-110 001.
& .
' fpuemes-Controller of Accounts,
. - Ministry of personnel, Public
i 3rd Fleor, ‘B’ Wing, Lok Navak Bhawan,
. 4o Khap Market,
4 T _New Delhi-110 003.
5--. | Sr, Accounts Officer (Admn.),
e deeMinistry of Personnel, Public Grievances &
.- ~Pensions, 3rd Floor, B wing,
:L;_”Loh,Nay@k Bhawan, Khan Marketl,
De]h3w11ﬂ nos3
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This is an anplicalion filed hy Ram Singh, the applican

se him th
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2 o e Ing,“jactﬁnip,brief a;e that the applicant‘is working
as Deputy (C controller of Accounts,(herelnafte;.referred to  as
)Cﬂ)ﬁ;ihhuthe principal . A counts Offic:.of the Ministry of
personnel; . puhlic G ievances and Pensions 3rd Floor, ‘BT Wing,
1ck‘hﬂaya¥ﬁ,8hawan Khan mMarket, New Delhi. pocording to the
8DDllcéﬂt, hy_ virtue of the office; he is entitled to the
reimbur<emén- of +he‘améunt spent by fim for maint ining the
residential telephone. His main nleais that there i only one
nm~LW¢)f‘DCA on, the strength in the office t where he 1S working
and . 25% of the. Group “a officers are entitled Lo the
teSWdenL1a,ﬁwmf;lephone, 30 ‘the prlicant hy necessary
jmplication, . is entitled to the facllity of r931dential
tale honcrwyﬁeupﬁs 5150 made certalh representatlons which were
nrobablyi rejected at the level of Ministry of Finance
|
(pepartment of. Evpenditure).
i

2. _;LPeswondents contested the'oﬁ though they nrayed that
the,q;@p%lication _bhe _dismissed hut strangely enough the
reswundénts had _placed certain facts that the nredecessor of
the applicant was also helng reimpursed the telephone
eypenditure. rRespondents also nleaded that the case of the
apnllcahp, was also ommended to the Min try of Finance for
a favourable view but the nroposal was rurned down hy the
Ministﬁy; nf Finance It seems that twice the Ministry of
Person;pl nad recommen nded the case of the apnlicant to the
Ministﬁy,_of»’Finance and twice it had been turned down bY the
Ministry of Finahce.
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1
4, . dng;l _have heard the jearned counsel for the parties and
have §one through the reco rds
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Lok Nayak Rhawan;

resnondent Nos, |

nbe state of

jvely of the Ministry

respondent No.3 is .the

of Personnel, Public
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ts and Senior Accounts
Rhawan, Khan Market,
-affidavit filed

Rupinder

mt,
on behal? of
grievances

of Finance,

ry of Fipance
affairs,
Rupinder Nayar on hehalf
is

it against the

Rupinder

turning down the proposal




nf the;Mlnistry,of personnel. The documentis placed on record

along ‘withj the oounter—affidavit_shcwg that the notes from the
y\{',‘ N

file of — h Finpance Ministry had heen placed on record vide

. Annexureg,ﬁ—q and Annhexure R-2 whereby the,Finénce Ministry had

(l

rwice 0 veyed. their re ejection oOn the proposal send by Ministry

o

of personnel for reimbursement of rent and call charges for the

~ from. these notes nor from the order conveyed to the applicant

ed as Lo why he has heen

(v
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any specific “reason,has heen assi

denied thé renefit of the OMs as claimed by him.

-"respondents was failr enough to say that the Ministry of Finance

wed the applicant Lo be imburseH the
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telenhoné eypnensess 2% he submitted that accordin

meicer« helow the rank of Deputy secretary, the prmvision of

,regidenﬁial telenphones will continue to be restricted to 25% of

e

1
- )
_the number of such officers. The relevant portion of the 0OM

datﬁd_Z'ﬁ 1987 .. reads as ynder -

. " Relow the rank of Denputy
W Secretary not meore than 28y of -~ Group AT
P officers can he provided with residential
A7 tdélephones. Tn other wWoras, pfficers of the
. 1evel of Deputy secretary and ahove fall 1n
o the _entitled category for the purpose of
i f?cility of residential telephone®; and the

officers helow this level belong to the
. ﬁon-ehtitled category.
il

AN YA X N

i Eor GrouR a7 offilcers helow the

rank _of Deputy Secretary, the pnrovision of
: residential ralephones will continue tey he
. .wﬁesxricted to 25% of the qumber of  such
oL @fficergj-mﬂ(emhh:slb supplied) '
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8. . Admittedly,  the applicant does not fall within
teqgory of Group A officers, who are entitled to . residentia

. P
telwnhones

S,

where officers below the rank Denuty Secretary but
coming. Wwithin _the category of 25% of Group “A° Officers can be

According to the counsel for the respondents in the

L ISR f‘,... .

ca ramin_which the apnlicant is working, there is only one nost

o
g

and applicant cannot be said to be an officer coming within the

[

category of 25% of the number of such officers and if the
telephone  to _such an officer 1s provided, then it would mean
that. the telenhone is being provided to the 100% of the
officers, _which is contrary to the spirit of the OM dated
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0. . =To my mind also, the applicant is such an officer who

25% of .the

cannot! be. said to be representing the number of

! .

] .
officers _of. _his cadre since there is only one post of such
cadre and technically, if he is provided telephone at the
residence, this would mean providing telephone to the 100%
officers from such cadre
dln“,wL@;In*_v1ew of the above, I find no merit in the 0A and
the.same is dismissed. No order as to costs.

' &n_
{Kuldip Simagh)
Rember (J)
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